.

Shri Sudhan Chandra Bhadra,

CENTRAL ADMINISTRAT IVE TR IBUNAL - ﬁ( |

GUWAHKTI BENCH

‘Orlglnal Appllcatlon ‘No. 208 of 1994

with

~ Original Application No. 209 of 1994

and
Original Application No. 210 of 1994

Date of decision : This the A/h day of May, 1995.-

L d

- The Hon'ble Justlce Shri M. G Chaudhari, Vice-Chairman.

The Hon'ble Shri G.L. Sanglylne, Member (Admlnlstratlve)

Oo Ao NOo 2(3194

Shri Sunil Kumar Modak,

- Son of late Harendra Lal Modak
" Village=Mohanpur

P.S. Sidhai,

Dist. West Tripura cessecne Rpplicant

0,A, No. 209/94

Son of Kalachand Bhadra

Village~Shibnagar

P.S. Bishalgarh o '
District-West Tripura o esesssee Applicant

"0.A. No. 210/94

Shri Biswajit Chakraborty

Son of late Dulal Chandra Chakraborty

Madhya Badharghat,

P.S. West Agartala,

Dist, West Tripura cesse.0.0 Applicant

By Advocate Sri S. Talapatra.

~versus-
1, The Union of India (service through the

Secretary, Ministry of Information &
Broadcasting, New Delhi). -
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2." The Director General

~ Facts in .O."A. 208 /94,

Doordarshan,

~ Mandi House Copernlcus Nbrg, o &
New Delh1-110 OOl ' _

3.' The Station Dlrector

Doordarshan Kendra ¢ Agartala,
Tripura A '

ceesse... Respondents

- ByAdvocate Sri S. Ali, Sr. G.G.S.C.

'CHAUDHARI J (V.C.)

- These .three Original Appllcations can be

conveniently disposed of by a common order as 51milar

'rellefs are’ clalmed.

_The applicant was employed as Securlty Guard

- at DDK Agartala under Central Government Service

"Group D Non-gazetted in the scale of pay of Bs. 750 - 94CVn

on 25.8 1992 His name had been sponsored by the
Employment Exchange and he was duly selected after
interview. The conditions of service stipulated

probation for a perxod of two years. The applicant

~.completed that period on 26, 8. 94. However instead of

confirming him in the post the respondents No. 3 1ssued

an order of termlnation of his service bearlng No.AGT /
DDK/l(6)/94-S dated 30.9 94 to be effectlve on explry
of a perlod of one month. That order was pacsed in

pursuance of sub-rule (l) of Rule 5 of the Central

Civil Serv1ceq(Temporary Serv1ces) Rules 19650 The

same is challenged in this Original Application. The

-

. M o | Contd.-o.P/3" .
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appllcant prays that the said drder t; be: quashed and L
' &l | b
he be d1rected to be relnstated and confirm-in the

post of security guard. The Orlglna} Application was

filed on 31.10.94,

Facts in O.A. 209/94. | | i

- A oJ. 3.&___\.
The applicent was employed as security guard at D 3

dnder the Central Services Group D non-gazetted post -
in the scale of pay Rs.. 750-940 with effect from 18.9.92.
His name had been sponsored by the EmploYment Exchange and EJ
he was duly selected at the interview. The conditions ¥

of service prescribed fer a probation period of two L
years. The appllcant completed the said perlod on 19,9, 94.
qu,w»

However instead of he beniﬂg conf irmed thereafter the

g Respondent No. 3 termlnated his service in pur5uance of

Sub rule (1) of Rule 5 of the CCS (Temporary Services)
Rules, 1965 by order No. AGT/DDK/1(6)/94-95 dated 30.9.94 = |

with effect from expiry of the period of one month from‘

‘the date of service of the order. The said order is
cballen%ed in this O.A. The appllcant prays that the
same may be quashed and the respondents may be directed

to reinstate and confirm him in the post of security

guard, 3he O v Al o 21102 Y

Facts in O.A. 210/94. . ‘-

The applicant was employed as Khalasi at DDK
Agartala under Central Services Group D non—gazetted post
. in the scale of k.’ 775-108% with effect from 25.8, 1992.
The name of the applicant had been sponsored by the
Employment Exchange and he was duly selected for the said

| _ Contd...P/4
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|
‘app01ntment. The conditions of service" preScrlbed the

probation period of two years which the applicant \

compléted on 26.8.94, However instead of conflrmlng him

the Respondent No. 3 passed an order terminating hlS

service under Sub rule (1) of Rule 5 of CCS(Temporary

~Services) Rules 1965 bearing No. AGT/DDK/l(é)/94-S/3755

dated 30.9.94, The said order is challenged in this

|
Original appllcatlon. The applicant prayes that thewsald

order to be quashed and the respondents may be dlrected
to reinstate and cinfirm him in the post of Kh61651\

' permanently in the scale of k. 775-1025. The Or1g1nal
|
Appllcatlon was filed on 31.10,94, o o

Reasons (Common to all 0.A.s), ‘ AN

The~appointments;of—the—applicants“was'not in

|

pursuance of their own applications, Thedr names were

Sponsored by the Employment Exchange in- pursuance of\

requisition made by the Doordarshan Kendra to the‘EmpIOy-
|

thereafter called for the interv1ew and were duly i |

ment Exchange for that purpose. The applicants were

selected. After they were found Sultable, offer of

appointment was made to them. The terms of of fer merel"

same in respect of all the three applicants The material

") . |
clauses of the letter of offer~»as as follows

: |

"With reference to your selection by the inter&iew

$toececcrcceses you are offered the tempnrary

POSt ¢eveveeeeenas oON the following terms and \
conditions. o - |

-
-UJ;efl?

dated

i‘. 0000000000000...000
;-
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31,7 Your appointment is purely on fempcrary'
capacity anduntil further orders.

iii. Your services are terminable on one month's
notice from either side in accordance w1th the
cCS(Temporary Serv1ces) Rules 1965, without
assigning any IeaSONS seeeveesvosconooccanas

‘jv.  You will be on prohation for a period of .
_ 2(two) years which period may be extended or
curtailed at the discretion of the competent
‘authority.

Ve

Vo @ S e8¢ 00 00 0 00000

to
xiii.

xiii. You will be required to produce the follow1ng
- certificates in original :-

a) Degree/Diploma/Certificatesof Educational

g qualification and other technical qualifications.|

Miﬁj' Certificate of age.

c) G 0606 008 0 000000000 s

xiv.’ ..l.A....“ACOOOOOOOQ

The offer was accepted and the applicants were appointed
and completed the probationary period.

24 These terms'and conditions have to be read‘

adtogether. The clauses.(ii) and (iii) have to be read

with clause iv. Clause\v contemplated that on the completlon ;

of the probationfk&%heg the period may be extended unless

‘the prescribed period wés curtailed earlier, Since fhe"

period of the probation of fhe applicants was not curtailed

. the competent authority had either to issue confirmation

order or terminate the services forthwith o# to extend the

Contd.;P/6
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3. The respondents have stated in the. wr}tten statement

- “and after examining all-the facts ‘and rule position it

SRrem b

perlod Although that was w1th1n the—d%SGPetlen—Of—a*~~.
s hon
the: competent authority that had to be exerc1sed ahd

during the probationary period., = o i

‘was found that the applicant was not eligible for

AT

figé“w““

1

exercised dlllgently by him by plac1ng‘the matter beﬁpre o
the Departmental Committee or in such manner as may have
been prescrlbed by the ruleS Such exerc1se was not done

and the applicants continued in the‘sery;cevbeyond_the |
prohationary period. Though that continuation-couldibe only i
as probatloners their services could not be termlnated i
wlthout @ velid reason and without con51der1ng thelr ‘?
cases for confirmation or for extension of the probatlonafy_a
period. It is also not the case of the reSpondents%that 3

the services were terminated for unsatisfactory performance'!

/ ’ !

that the reason for pa551ng the order of term:nation in® |

regard to the applicant (1n O A. 208/94) was that °D,

<

some complaint having been received by the Director.

General, Doordarshan in October 1992 from the Kendra

Government Service end his appointment for the postvof -
Security Guard was irreguiar as per the provisions of
the Recruitment Rule§ in asmuch as hie assessment i% the
Army Discharge Certificate was only 'Good' whereas it
was required to be 'Very Good' hence the hotice of§ o
termination was iseoed {As regards the applicant (in

CLA. 209/94) it is thelr explanation thct during the
course of examination of the facts by the Director General

it was found that the applicant was overaged by one year

Contd...P/7
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' at the time of "his” selectlon and thus hlS appointment was |

v 1rregular heﬁ e notice of termlnatlon was 1ssed.

"4, As regards the appllcant (in 0. A 210/94) 1t is the ;”._»
explanction of the respondents that the Director General
on scrutlny had found thatthe app01ntment of appllcant
was irregular because at the time of selection he was | _f
- underage byfh months hence notice of termination was

: issued.

, _ | ;
5. . Thus in all the three cases the ﬁespondents seek tc - |
justify their action of issuing the not#ces of termination |
of service in exercise of powers under CCS(Temporary Services)

Rules on the ground of 1rregular1ty in ﬂhe selection. _ t

6o Mr. Talapatra the learned counsel for the appllcants
-submits that the aforesald reason given by the respondents
«15 untenable and therefore the_impugned_grdezi_gre_npt___w»,_mwi
valid. He has drawn our attention to the Recruitment Rq;es _
"and has placed reliance ubon the decision of the Calcutta |
High Court in Mira Bagchi and another Vs. Gobinda Chandra’

Pal & Ors. "1992 (1) SIR (Cal) P 477 and on the short note

appearing in (1938) 8 ATC 719 on the decision of the Bombay |

=5

Bench of Central Administrative Tribunal in the case of

= e e

VijayaVenkatesh Pai Vs. U.0.I. & Ors. in support of his

submission.

7. . The copy of the extract of Appendix II of Doordarshan
Manual Vol. III - Administration, Accounts .and Piog:ammes

provides as regards Establishment Matters as follows 3

ng, Age requirements.
(i) Crucial date :.The crucial date of determining
the age limit may be indicated in the advertisement |

notifying vacancies or in thJ requisitions sent
to Employment Exchanges. Before call letters are

S A e et — v e e o T O I P U VUL UM LA L LR A e~ -"«.--l--*j C AT s LTS PSR DU g S
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sent’ to the candidates for-interviewftest—it—- -~
should be ensured that they‘fulf@ll“fﬁé conditions '
of age. ’ a

Age rglaxations H

] .
. B Cee ] R
(b) Retrenched Centrsl Govt. Period of service in

employees ‘ Central Govt. plus
~three years.

The table showing the requirements to be fulfilled for appointment
to the posts under considerastion reflects following position : .

TABLE -1

- Name of post Age limit for Educational and other |Period

direct recruits qualifications requ~ |of proba-
ired for direct tion if
_recruits o any
. \ .
2 T 8 | : 10
. - T ] ' |
‘Security 35 years l.Ex.Serviceman who has put| 5 . ..
Guard > - in not less than 3 years of < 7Y '

service in the Armed Forces
& who has got 'very good' .
character assessment in his
“Army Discharge Certificate.
B Ex~Police personnel who .
has put in not less that 3 |
years of service in the l
Central or State Police |

. Forces 8 who has got 'Very
Good' character assessment.

NoB# The crucial date for determlnlng ‘age limit shall be the last
date upto which the Emp10yment Exchange are asked to submlt A

namﬁs.
TABLE - 1II | \
Name of the Qualifications etc. for Period oﬁ probation
post ; direct recruitment : \
Age limit Educational & [
-other quali- o '
fications
- required
2 9 10 L “|
Khélashi Below 25 yrs. - Good Physique - Six months

- v oe - ) H {
PR .
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8. The applicant in O.ﬂi 268/94 is Ex-;ervicemah

holding Army Discharge certificates. The respondents have

proceeded..dn the basis that as the character assessment

gt ,
of applicant iﬂ—@vAr—268f94 in the Army dlscharge certifi-
cate is only 'Good! and not *Very Good' he does not fulf111

the prescribed qualification (see col. 8 of Table I above).

~ Whether this condition is to be strictly observed or can:

be relaxed is the question. Since thé’qualification§ have
been prescribed as part of the recruitment rules‘it'is
undoubtedly difficult to hold that ordinarily theéé cén
be departed from. Yet where it is found as in these cases
that there has not been strict complianée with the

prescribed requirements the appointmént would at the

highest be irregular as is also. the case of thq‘réspondents\
‘in the instant cases and not necessarily illegal. That

--—-—--gquarely-raises the question‘as to whether the irrégulafity

4

Has been the result of any cenduct on the part of the
applicants or it has occured due to lapse or mistake on
the part of the respondénts. In the instant'cases.the

lapse was entirely on the part of the respondents as we
shall presently demonstrate. That certainly entitles the
applicants to invoke the Tribunal's Equity Jurisdiction.

9., The reasons for which we ére inclined <to take

the above view are as follows ¢

i. When the posts of Security Guards were to be
filled in it is presumed that the concerned
authorities of the respondents had notified
the Employment Exchangé to sponsor the names
of candddates fulfilling the conditions of
eligibility as per the Doordarshan Manual,

Contd..P/10
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iv.

“to be known to the-interviewing/selecting

The fact that eventhough the applicant~in

the first case did not hold the 'Very GJod'

assessment stlll he was called for 1nterv1ew T

leads to the inference that the conceran
officer of the respondents had not indicated

that qualification as essential to the

Employment Exchange or that even with the

assessment 'Good' the applicant was considered

suitable to be called for the interview:

The same is the position as regards age ,
requirement which is the facts relating to
the applicants in the other two cases.

The call letters for interview required the
applicants to appear alongwith all relevant
certificates/documents in original. The fact
that applicants were selected afber the
interview implies that they had produced.

the relevant certificates. The condltloA of

: recruitment that the person concerned should'

haye 'Very Good' assessment must be presumed -
authority. If the applicant (1n the flrgt
case) had not produced the character asaess-
ment certificate he would not have been -
selected and if he had produced the certifi-
cate with the remark 'Good' it has to be
presumed that that was considered sufficient
compliance with the rule of eligibility. It
was open to the concerned authority to reject

the names of the applicant but instead Ae
was selected,

Similar would be the position as regardﬁ
@ge.requirement relating to the applicants
in the other two cases.

Contd...P/11 |
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vi,

vii,

T

Ve

4 xiii_thereofq@he>applicants<were required

- The applicants were allowed to cemplete, :ﬂ

;.was found. It is however not stated as to

The next stage was when the letter of offer X
was issued. As already noted under column i

, : i 2%
to produce the certificates mentioned therein |
in the original., It is not the case of the .
respondents that these were not produced, | W
It is however pertinent to note that the ;
certificates required to be produced do not . :
mention the Discharge Certlflcate vlth the ;
remark *'Very Good', 4 - _ i

7

their respective probat ionary periods., The
authorities did' not at any time treat the
appointments as irregular.”

It is stated that on some complaint tbethe ]
Director General.the records were scrutinised |
and the irregularity in the appointments

what was the ‘nature of the complaint or

b

A

were not in any manner responsible in bringing about their
eppointment ih an irregular manner but it was fhe result
of lapses/mlstakes on the part of recruiting office:sln
not verifying whether the required quallflcatlons were
fulfilled or not in the case of the applicants.'The“
cenditions of recruitment}were'neVer made known to the |
applicants.-oﬂ the other hand:s the officersiof the - o i
respondents are presumed to know them. The applicants
weregobviously’found by the Employment Exchange to be

eligible to be sponsored as per the requisition of the

whether it was directed against the appllcants f
and whether any fault was found on the part !
of the recruztlng officers themselves.

The picture therefore that emerges is that the applicants

contd .:.' L] P/lz
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respohdents. The réspoﬁaen£5”¢5i1ed the applicants fof-~—+—~—f4
interview and found them Sultable to be app01nted The
officers will be presumed to have verified the certlficates
¢ . produced and to have found them in order and suff1c1ent.
o €lause 9 of the Manual (quoted above) 1tself contemplates
that the determlnlng age l;mlt has to be 1nd;cated.1nithe
' requisitionsasent to Employment EXchange. The samewo%ld be
expected as régards other eligibility requirements The
respondents thus cannot escape the blame for exposlng the
'app01ntments to unjust termlnatlon. The respondents are
clearly estopped from going back 'upon what they did and _
make the applicants suffer. That would be opposed to. . '
v 4@@&neeo}ewef justice, equity and good consc1ence. There are
» also no c1rcumstance5 to deny the appllcants reglef oh
| equltable grounds. It is not the case of the respondents
L \ 'that thelr performance during the probatlonary perlod was T
o unsatlsfactory or that thelr service record was not clean
or they were involved in any unbecoming conduct. That show* |
that even if they d1d not fulfil the desirable qual1f1catlonsi
they have not been found deficient in any manner or |
unsuitable to discharge their duties as Security Guards/
I's Khalashi. The thint€§§2 of demarcation between the assessment
as’'Good’ and Very Good largely depends upon the Subjective |

- as well as obJective approach of the offlcer concerned,

¥~ That would not be &sfa&r cflteria to determine the sultabi-

«  lity of the applicants (1n ‘the Ist case) t6 perform the job
satisfactorily. The presence of the applicant 1s not

‘( .

therefore likely to result in undeserV1ng employees-belng ,

foisted upon the respondents. After_all with the assessment

Contd...P/13
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remark that.applicant was fit to be promoted, Such

- situation can be reconciled with the object behind

given as Good the Army Authority has also made the

- the qualificajions as ére prescribed., Emphasis clearly

appears to be on sultablllty and therefore we are inclined
to hold in the facts and c1rcumstances of this case that
the 1rruga11r1ty isinot of such a degree as can JUS‘tlfy

the termination of servzce of the applicant., Similar

"~ would be the position in respect of the other two applicants

on account of the age factor.

104 According to the respondents the applicant
in O.A. 209/94 was found to be overaged by one year at

the time of his selection. As noted earlier thaiprescribed‘

- wage-is 35 years, That is arrived. at after deducting the

‘on the ground of being overaged.

,peﬁrod—of;ﬂrmy“Service from actual ages. His date of birth

is 3.2.1948. The period he spent on duty.with Army is °

8 yearg 72'da§s. That is why he is stated to be ineligible
as he was past the age limit of ‘35 years, As already
discussed, since the applicant Had'disélosed his date of
birth and the period spent on Army Duty and had produced .
the Ce}tificates on the points the authorities of the

respondents cannot be said to have been unaware of the

 requirement as well as the details appéa:ing on the

" certificates and yet they had considered the applicant

fit. That estops them from disqualifying the applicant

P

11, . Mr. Talapetra submitted that the respondents

in any event ought to-have given relaxatipd in terms of

‘- ' . . ’ COn‘td.... p/l4



Clause 9 of the Menual. We however find that that

provision applies to retrenched personnel and cannot

‘be applicd le to the applicant (in 0.A. 209/94) as he

is not a retrenched person.

12, | Now in so far as the applicant in 0.A,-210/94
is concerned what is to be noted is that the rules do |
nbt_brescribe any minimum age. (See Table II above).

It only prescribe§~that the person should be below

25 years of age. His date of birth is 13.12.1974, He
was selected on 9.7.92 and appointed with effect from
25.8.92, These factsrwere within the knowledge of
recruiting officers. Even so according to the'}espondents

his appointment was later on found to be irregular as

his age was.l7 years 8 months at the time of entry into

the service and thus hé was undersge. It is however not

explained as to what was considered to be the minimum agé

~required but it can be implied from the written statement

that it is taken as’18‘years. That however is not so
prescribed under the recruitmént rules. The rational
way therefore QOuld be to take the age at which fhe applicant
was registered with the Employment Exchange and admittedly
he was so-registered much prior to.the\date of selection.

Evén therefore hefmay have completed the age of 18 years he
cannot be held to be disqualified.for the appointment.
We draw support toAthis viewﬁfrunthe decision of the

Contd....P/15
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Calcutta High Court in4M1féA§;§chi's”case (supra), In

that case a Notification of the Govt.,of,West‘Bengal.¢,

relating_tO’determination of seniority of typists in :

Educat1on Department who were emp10yed in Govt, Service

before attaining 18 years of age was impugned, Their i

| herdshlps of the ngh Court were pleased to declare the N

notlflcatlon/order to be legal and valid Tn the course of

discussion it was observed as follows

13y

- of applicants in O.A. 209/94 and 210/94 was held irregular
are not tenable and consequently the impugned orderjcanpot

be sustained. We also hold that the appointment of applicant

"As we see it, appointment of a person below the |
age of 18 is not illegal. Reference in this connection!
may be made to the relevant provisions of the
Indian Contract Act which makes it unmistakably
clear that appointment of a minor as an agent is
perfectiy LT LT
We have not been able to find anythlnS‘in the

law under which it can be’ ruled that T
appointment of a servant=below-the—age of“18 i T
6 T . '

Our attention has been drawn to the Notificationn
No. 645 Mis. dated 2lst May, 1941 labelled as "Rules - |
for recruitment of typists in the secretsriat and

in certain other Government offices", wherein it

has been provided that a person in order to be
qualified for the appointment as typist "must be
less than 25 years™. There is no minimum age limit
in that Notification and that being so, it cannot

be urged with any amount of plausibility that the
appointment of any person below 18 would have been
contrary to this Notificationwor otherwise illegal.”.

Thus we hold that the grounds on which appointment

COntd LY .P/.16 ‘
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in O.A. 208/94 also~eé:gg% be terminated £or the relsons
-

already dlscussed We hold that the respondents are

estopped by their conduct from d01ng S0 I & L

In @ similer situation the Bombay Bench oflCAT
in V13aya Pa1 s case (Supra); where the fact that the
appl1qantrwas above prescribg@ age limit and who ha?, |
been appoipted and had served,for more than_qne yeaf and

six months whereafter the mis{ake was detected and her

services were sought to be terminatedp it was held that in

view of the fact that she was allowed to appear in Jhe

competitive examination and was also allowed to jdin

- duty after her appllcat1on had been scrutinlzed, it Mas

not perm1551ble for the Government to terminate her

service on the ground of her being over age 3nd that hhe

‘declaration given by her that she had read ellglbil1ty

condltions and was satisfylng them did not operate A
agalnst her as lapse lay equally on the part of the l

Comm1551on and the Department and as the chances of \

- applicant seeking alternative employment had become dim,

E
the applicant!s claim for continuance in service was’
justified in equity. Consequently the termination order
was quashed. ' : ‘

We are thus well supported in our view which
we are inclined to take in these matters. Hefe also'\

applicants in flrst two cases have stated that they Have

~now become age barred to get any other employment., In our

view the totality of the c1rcumstances amply justlfygA

grantlng relief to the appllcants in equity.

Contd...P/17
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15, - "Apart from all the eligibility conditions not

1

appearlng to have been intlmated to the EmpIOyment Exchange
or to the appllcants we also see no justlflcatlon for
penalising the'appllcants mgme so because thex are not
found otherwise unsuitable to continue in the service and

consequently no prejudice is likely to be caused to the

AieSpondents by their contiriuation,

-

16. It appears that the Director General had not been

“apprised of all'the'relévént deteils in respect of these

épplican¢s when he scrutinized the matter and took the

view that the appointments were irregular.

17, In the light of the foregoing discussion we

pass the following order : | L.
.. ~ \

Order on O.A. 208/94.

i. The impugned order dated'30;9.94 is.hereﬂy

quashed and set aside.

ii. The respondents are directed to reinstate’
the appiicant in the same post in\which

he was working on the date of the impugned

order and treat him to have been in continuous |

service from that date till the date of his

reinstatement on the same terms and conditions
on which his appointment was made and give him
all conséquential benefits frém the d;te of the

impugned order till the date of reinstatement

including_back wages.

Contd..... P/18
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-iii.' Aé even after;themseinsta%émehﬂ%%he~appliCant
) wodld still be a probationer thé respondénts .
“are directed to take steps for deC1d1ng

v upon his conflrmatlon as per relevant ruéﬁé

as eorly as p0551ble.

- The Orlglnal Appllcatlon is accordlngly allowed,

o " No order as toc¢ osts,

ﬂOrder'bh:O.A.:209/94.’w i

is The 1mpugned order dated 30.9.94 'is hereby
quashed and set asides |

X | | |

ii. The respondents are directed to reinstate -

: T I
the applicant in the same post in which ﬁe

| Iwas-workihg on the date of thé i@pugned qrdér-‘ 3
and treat him to have been in coﬁtinuousT
service from thét date till fhe a%te of 1
his reinstatement on: the same terﬁs and
conditions ‘on which his éppo'i ntilent was @made‘ and'}
give him all consequentlal beneflts from the

date of the 1mpugned order till the date gf

reinstatement including back wages.,

iiis As even after tﬁé reinstatementltﬁe applilanﬂ
~would 'still ge @ probetioner the responde+ts

' are directed to take steps for déciding upon

his’ confirmation as per relevant rules as

early as possibleﬂ

‘The Original Application is accordingly aIIOWed. B

‘There will be no order as to costs,

1
]
]

-/ \ | I e
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Order-on O.,A. 210/94.,

i, The impugned order dated 30.9.94 is hereby

quashed and set aside,

|
i

ii The respondents are directed to reinstete
the applicant in the same post in which he
was working'on the date of the impugnéd |
order and treat him to have been in continuous
service from that date till the date of his
reinstatement on the same terms and conditions
on which his apbointment.was made and give

~him all consequential benefits from the date

of the 1mpugned order till the‘ﬁate of

re1nstatement 1nclud1ng back wages.

[ RSSRET MRS NP

iii. As eveh after the reinstatement the appiicaﬁt
would still be a probationer fhe respbndents
are directed to take steps for deciding
upon:his @ nfirmation as per.relévént rnies

as early as possible. | o t

The Original Application is accordingly allowed.,

There will be no order as to costs. : i

Sd/= VICE CHAIRMAN i

Sd/- MEMBER (ADMN)




